
CENTRAL ADMINISTRATIVE TRIBUNAL
PRINCIPAL BE'MCHj NEW DELHI

O.A, No, 444/89

Neu Delhi the l8th Day of February 1994

Shri Nand Kishore Bhatnagar,
ISS (Retd) Son of Shri R.S» Bhatnagar,
R/o C-156 Saruodva Enclawe,
Neu Oalhi-IIO 017- ... Applicant

(By Aduooate : Shri M.S. Bharaduaj)
Versus

Union of India,

through the Secretary,
Depattmsnt of Statistics,
Plinistry of Plannins,
Sardar Patel Bhauan,
Neu Dslhi-11Q 001 , ,,, Respondents
(By Advocate : Shri P.P. Khurana)

ORDER

Hon'bla nv, 3,P. Sharma. Wember (3)

The applicant sines retired on attaining the

age of superannuation on 31.1.1987 from the Indian

Statistical Service to which he was appointed to

Grade 1\J uiith effact from 15e2.196S and promoted

subsequently to Grade III and Grade II in the normal

course yith affect from September, 1967 and 30.6.1981

respectively. The grivance of the applicant is

that the respondents by the order dated 7.S.1988

(Annexure Al) reviewed the seniority and promotion
of certain members of the Indian Statistical Service

on the basis of the judgement of the Tribunal in

TA No. 45/85 dated 27.5.1987 but the applicant has

been denied similar benefits flowing from the judge
ment to the applicant on the ground that he was not

a party to the proceedings in spite of the fact that

he is similarly circumstanced as the petionars in

TA Nq. 45785.
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2. The applicant has prayad for the §rant of

the relief that a direction bd issued to the respon

dents that the applicant should be allowed the

same benefit flowing from the judfemsnt and orders

dated 21.5.1987 passed in TA 45/85.

3.^ A notics uas issued to the respondents who

haue admitted in their reply that the applicant is

similarly situated and circumstanced as the petitioners

in the case of TA 45/85 (Earlier CU 24/72) of Delhi

Hi§h Court Shri K,M, G.K, Shastri and others Vs, Union

of India and Ors» This judgeinant^ijas dsliv/ered by

Central Administrative Tribunal, Principal Bench on

21,5.1987. Thereafter Shri S.S. Sachdeua filed O.A.

No, 1346/88 and Shri S.S, Kapoor and ors. filed O.A.

No. 115/89. The respondents haye, therefore, adopted
the counter filed in O.A. No. 1346/88.

4. Ub have heard the learned counsel for the

parties at length and perused the judgement in O.A.

No. 1346/88 decided by the Principal Bench on

8.10.1993, The O.A, No. 115/84 has also been decided
on 10.2.1984. The case of the applicant is similar.
In v/iey of this since we agree uith the findings given
in OA No. 1346/88 uhich is based on the decision of
the Tribunal in TA No. 45/85 the present case is also
decided uith the same direction.

,1. ThB petUionar shall be aooordsd the same henefits
which uera acoordad to the petitioners in TA 45/85.

2. In tha awant of the Supreme Court revetsin, or
modifying the judgament of the Tribunal the

petitioner shall ka liable to refund tha monetary
benefits that he uould have secured in pursuance
of these directions,
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3. The monstary benefits to uhich the petitioner

would become entitled to in pursuance of these

directions, shall be determinsd and paid to him

uLthin a period of four months on his furnishing

adequate security to the satfcsSactioh of the

respondents. It is needless to clarify that

the security that is contemplated is not necessarily

the security by way of bank guarantee. Any other

satisfactory security should be accepted.

5. The Orifinal Application is disposed of accordingly.

No costs.

(B.K. Singh) (3.P. Sharma)
(neraber(A) (»lemlser(3)
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